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Record of Proceedings

At the outset, the learned proxy counsel for the Petitioner, GMRVPGL,
prayed for an adjournment, on the ground that the arguing Senior counsel was pre-
occupied in an urgent matter before the Hon’ble Supreme Court. This request was
not opposed by the learned Senior counsel for the Respondent Telangana
Discoms. Based on the consent of the parties, the Commission adjourned the
hearing of these petitions.

2. These petitions shall be listed for hearing on 23.7.2024.

By order of the Commission

Sd/-
(B. Sreekumar)
Joint Chief (Law)
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